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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

¢ AT HYDERABAD

. '3 % ]
C.A. 484/96. Dt. of Decisjion:_28-08-96.
Ch., Babu.Rao . «« Applicant.

Vs

1. The Assistant Engineer,
SC Rly, Bhimaveram, .
W.Godawari Dist. . ‘

2. The Divl.Personnel Mgnager,
5C Rly, Vijayawada.
Krishna Dist.

3. The Permanent Way Inspéctor,
Section Bhimavgram,SC Rly,
W.Godawzri Dist. .+ Respondents,

Coﬁnsel for the Applicant : Mr.K{G.Krishna MUrthy

*

Counsel for the Respondents : Mr. K.Siva Reddy, SC for| Rlys.

CORAM:

THE HON'BLE JUSTICE Mr. B.C.SAKSENA : VICE CHAIRMAN

THE HON'BELE Mr. R..RANGARAJAN : MEMBER (ADMN.)
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C.A.ND.484/96

1. The Assistant Enpineer,
SeutB Central Railvay,
Bhimavaram,

West Gedauvari District.

2, The Divisional Personiel Manager,
Seuth Central Raxluay,
Vi jayauwada,
Krishna District.

3, The Permanant Way Inspectoar,
Sectisn Bhima.eram,
Seuth Central Railway,

Wast Godavarg District.

4, One capy to Mr.K.G. Kryshna Purthy, Advocate,
CAT,Hyderabad, ‘

5. One copy to Me.K.Siva Reddy, SC Por Railways,
CAT,Hyderabad,

6. One cepy te Library,CAT,Hyderabad,

% .

7. Cne duplicate copy.

YLKR
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